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DATE OF DECISION 19-03-1991 

Mr.Mangalsiflgh Kalubha a:id anr. 	Petitioner 

Shri B.B.Gogia 

V us 

Union of India and others 

Shri R.M.Vifl. 

Advocate for 	Petitioners) 

Respondent 

Advocate for the Responaeii(s) 

CO RAM 

Is 
6 

The Hon'hie Mr. M.N1.Sirxgh 	 : Administrative Member 

The Flon'ble Mr. S • Santhana Krishnan 	: Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Renorter or not? 

Whether the,,- Lordships wish to see the fair copy of the Judgement? 

Whether it needs to he circulated to other Benches of the Tribunal? 
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1 . Mangalsincjh Kelubba, 
S.00n Attendant, 
Under CdS, Western Railway, 
Bhavnagar. 

2. E3himji Lakha, 
S al con Attondent 
Under OWS, Western 
Rail' ay, Bhavnacar. 

(Advocate: r. 3.2. Go(.Tia) 

Versus. 

Union of India, 
Jning and representing 
estcrn Rdilway, through 

General Manager, 
estern Railway, 

Churchgate, Bombay. 

Divisional Railay Manager, 
estern Railway, 

Bhavn age r. 
(Advocate; Mr. R.M. Vj) 

S. .Applicants. 

S... Respondents. 

ORAL JER 

M.A.No. 242/90 
in 

D.A.temo No.300/90 

'ate: 19-3-1991 

Per:Hon'hle Nr.N.M. 5ingh, Administrative Mcrnbe r. 

1-leord Mr. 3.B.Gonia and Mr. R.M. Vin, learned 

counsel for the applicants and the respondents. 

2. 	The above M.A. i to the effect that the 

Saloon Pnttandonts of Rajicot divisi::n, had moved an 

O.A. in this Tribunal, which was decided by order dated 

15.6.1988 to implement which order memorandum dated 

3.11.1989 has been issued by the Divisional 3ffice, 

Rajkot which has given rise to the applicant 1 s cause 

of action on 3.11.1989. It is also averred that the 

applicants of Bhavnagar Division were waiting for the 

decision in the T.A. filed by the Saloon Attendants 

of Rajkot division. On these grounds the Original 

Application has been filed on 10.7.1990. 



ind virtually say that no 

d•lay has been caused and on the otaer it is 

mitted that the cT lay cauned in fi1inI. the 

I r 	V 	TT T'OOdOflOd. 

cnungl states that 

cause of action arose from the memorandel 

provtion5 of Section 21(1)(A 

ean be filed within one year of 3.1l.. 

. upto 2.11.1939. The original application 1 

'fl '-• 	n :. 7..h: 	n 

fficult to un'e-  a-  

5, 	 hri 'e ax 

- -i ication and eQ behind th cQntent of th 

:1. ication we find that by memorandum 

.11.199 the divisional offIce Ralkob 

rections to imdement the orders dated 1, 
n T.A. 1329/96. It is di- fjcult to visual jg- 

h in terms dccl ares 

as enti: 

Ic of the upgraded posts with : fl  

etc., and order that dues be calculat 

corc3ing1y end be paic to t em Within fe 

the data of the order and a memorandi 

D.J.Iv:.(o), Rajkot, on 3.11.1 

.)SE of implementing the sal 

of action to the acalleants herein rrL 

as the datc of cause of action. 

Ction which me1onEd into memorandum 
C remedial action Pursuant to thIs Trib 

1VC 9  no cRiie 

1 
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The T.A. shove was filed by the applicants Saloon 

Attendents whose claim was that they should be taken 

as automatically deemed to have been placed in the 

pay scale of Rs. 380-560 and in the scale of Rs.330-

480. 

In view of the above, we see no scope for 

the original application to be filed on the above 

basis much less any ground for film0 Misc.Application 

for condonation, 

The M.A. is rejected. The Original Applica-

tion Stamp No. 28/90 is also rejected. The J.A. 5tamp 

may be registered as original epclication disposed of 

by our two orde 

h Ix 4---, 
4.Santhana Krishn) 
	

(M.M. Sin.gh) 
Judicial Member 	 Administrative 1'mber. 


